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20.4.2012,

Hon'ble Sri S. P. Singh, Member (A)

O.A. 2 63 /20 06

List revised. Neither the applicant nor the appljeant's counsel is 
present. /.S ri K. K.,Shukla, learned counsel fo r the ^respondents is also 
not present. There is also no adjournnient cappliijftion o r slip for 
pc^tponing the case. ■ . 5

I  In view  o f this devplopnient; it;|p p ea rs ^ h a t applicant has not • 
i n t l r e s ^  in pursuing t h i s ^ e .  T fe  0 ,A . is ac^rdingiy^d  
defjault and for non-pr6secution: M  ' ^ ,

V̂ . , M e M fe r  (A)
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